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30.9.2004 present: The Hon'ble Mr. Justice R.K.: |

appeal, it is not necessary to entertain

Batta. V;ce-Chalrman.

The Hon'ble Mre Ka Ve prahladan.
Member (A).

Heard Mr.A.ahned, 1earned§Advocate foj
the applicant as well as Mr.M.K.Mazumdar,{
learned advocate for the KVS.

Learned advcocate for the applicant ha

stated that the applicant has already pre
ferred appeal. In view of the recourse
taken- by the applicant to the mode of

this application. Learned Advocate, therer

fore, seeks to withdraw this application.'’
Accordingly, .application is allowed

to be withdrawn and is disposed of aa-suc&

—— * .

. , % "
\W &-—\ — ®
Member (A) '\/J‘.ce--c:l'xanlrma.nb_‘-“aI
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IN THE CENTRAL ADMINISTRATIVE nlnuml, BT

GUWAHATI BENCH, GUWAHAT

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT 1985)
ORIGINAL APPLICATIONNO. | &4/ OF 2004,

BETWEEN :
Shri Khagen Chandra Boro |
| | ... Applicant
-Versus-
The Chairman, Kendnya thyalaya Sangathan & Others
...Respondents

LIST OF DATES AND SYNOPSIS

Annexure-A is the photocopy of Order for Regularmmon of the

. Applicant dated 27-08-1 980.

Amnexure-B is the photocopy of Employment Exchange

- Registration Card issued by the Govemnment of Assam,

Department of Labour dated 07-04-1978.

Annexure-C is the photocopy of forwarding letter dated 3™
September 1982 issued by the Principal, Palashbari RBHS.&
MP. School, Mirza to Board of Secondary Education, Assam for
correction of the Age of the Applicant.

Amnexure-D is the photodopy of Matriculation Certificate issued
by the Board of Secondary Education, Assam mentioning the
Age of the Applicant as 21 yrs 2 months as on 1™ March 1982.

Amnexure-E is the photocopy of Certificate issued by the Officer
In Charge Palashbari Police Station in reference to Palashbari
P.S.Case No.727 dated 27-05-1999.



Annexure-E] is the photocopy of Standard Form of Application
for issuing Duplicate Certificate before the Board of Secondary
Education, Assam, Guwahati-21 forwarded by the Principal,
Palashbari R.B.H.8.& MP.School, Miza. Annexure-C & DD are
the photocopies of such financial up gradation orders under ACP
Scheme issued by the instant Respondents in case of Junior
Engineers (Civil).

Amnexure-F is the photocopy «:af'&:mp}ain letier dated (5-04-
1999 filed by Shri Pradip Chandra Das.

Annexure-(G is the photocopy of Questicnnaire on Applicant by
Shri  G.C.Choudhury, Principal, Kendriva Vidyalaya, CRPF,
Amerigog. '

Anpexure-H s the pholocagy of - latter
No.SEBA/TECH/VER1/1/95 Dated 21%* August 1999 issued by
the Assistant Controller of Examination, SEBA, Assam.

Anpexure-l is the photecopy of the Office Mamomndum Nob 4-
4-2001-KVS (Vig) Dated 25/28.05.2001. |

Avneoue-d s the photosapy of Reply of Mememadisn of

Charges by the Applicant.

Anpexe-K is the photosopy of Examination/Cross Examination
of Shri Pradip Chandra Das as witness on 08-04-2003.
Annemire-ll s the photosopy of Examination/Cmss Examipation

of Shri G.C.Choudhury as witness on 15-12-2003.

Annexiwe-M is the photasopy of Reply suhmitted by the

Applicant against the Enquiry Report.

2 o 2 3 1, oy T - 4" & e S T2TASBRVA Y I\
Annexwre-N s the photosopy of Onder NoFA4-42001LKVS

(Vig) dated 16-07-2004.
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"This Original Application is directed against the impugned (ffice
Order No. F4-4/2001-KVS (Vig) dated 16-07-2004 issued by the
Respondent No.2 and also for a further direction to allow the Applicant
to continme in his service as Assistamt Superictendent, Kendoya
Vidyalaya Sangathan, Guwahati Region.

RELIEF SOUGIHT FOR:

Uadae the fits and siroumstinees siated
above the applicant most respectfully prayed that
Your Lordship may be pleased to admit this
application, call for the records of the case, isse
notices to the Respondents as to why the relief and
rehieves sought for the applicant may not be
gmantal and afler hearing the parties muay be

pleased to direct the Respondents to give the

following relieves.

That. the How'hle Iritmnal may he pleased o
direct the Respondents to set aside and quash the
mpugned termination order issued by the
Respondent Nol vide Office Ornler NoF4-
42001-KVS  (Vig) Dated 16-07-2004 (At
Annexure-N).

To Pass any ather reliel or relisves to which the
applicant may be entitled and as may he deem fit
and proper by the Hon’ble Tribunal.

T pay the cost of the application.
INTERIM ORDER PRAYLED ¥OR:
The, Applicant prays hefore this Hon'ble Tribunal seeking an inferim

order by this Hon’ble Tribunal for stay of Order F.4-4/2001-KVS (Vig)
Dated 16-07-2004 (At Annexure-N).



D

2)

3)

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is directed against the impugned Office Order
No. F4-4/2001-KVS (Vig) dated 16-07-2004 issued by the Respondent
No.2 and also for a further direction to allow the Applicant to continue in
his service as Assistant Superintendent, Kendriya Vidyalaya Sangathan,
Guwahati Region.

JURISDICTION OF THE TRIBUNAL

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION

The Applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of
the Administrative Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1)  That your humble Applicant is a citizen of India and as such he is
entitled to all rights and privileges guaranteed under the Constitution of
India. He belongs to very poor economically backward Schedule Tribe
Community of Assam.

4.2) That your Applicant begs to state that he was selected and
appointed as Group-D staff of Kendriya Vidyalaya Sangathan, Regional
Office, Guwahati on 07-08-1979. His service was regularised with effect
from 07-11-1979 vide Office Order dated 27-08-1980 issued by the
Respondent No.3. It may be stated that at the time of appointment he was
not a Matriculate and his date of birth was shown at his Service Book as
01-12-1961 without his knowledge. It is worth to mention here that the
Employment Exchange Registration Card dated 07-04-1978, (prior to his



appointment under Respondents) which was issued to the Applicant by
the Government of Asssam, Department of Labour, the Date of the Birth
of the Applicant was recorded as 01-01-1961. He was promoted to the
post of Draftary and subsequently he was promoted to the post of Lower
Division Clerk at Kendriya Vidyalaya Sangathan, Regional Office,
Guwahati. Lastly he is working as Assistant Superintendent, Kendriya
Vidyalaya Sangathan, Guwahati Region, Guwahati.

Annexure-A 1s the photocopy of Order for Regularization of the
Applicant dated 27-08-1980.

Annexure-B 1s the photocopy of Employment Exchange
Registration Card issued by the Government of Assam,
Department of Labour dated 07-04-1978.

4.3) That your Applicant begs to state that at the time of his initial
appointment of Group-D staff under the Reépondents his date of birth
was wrongly recorded in his Service Book as 01-12-1961 without his
knowledge and the actual date of birth should be 01-01-1961. The said
wrong date of birth i.e. 01-12-1961 was recorded in his Service Book by
the Respondents due to oversight of the Principal, Palasbari Higher
Secondary & Multipurpose School while issuing the Educational
Qualification Certificate of the Applicant at the relevant time. Your
Applicant appeared in the Matriculation Examination in the year 1980
and passed the same on Compartmental Chance in the year 1982. The
Secondary Board Of Education, Assam had issued the Matriculation
(H.S.L.C.) Certificate of the Applicant and the age of the Applicant was
shown as 18 years 3 months on 1* March 1980 and 20 years 3 months on
1" March 1982 respectively, which was not correct. Then he
immediately on 3 September 1982 applied before the Secondary Board
of Education, Assam through the Principal, Palasari RB.H.S.& MP.
School for correction of his age and the Principal, Palashbari RBH.S. &
M.P. School, Mirza vide his letter dated 3™ September 1982 requested
the Secretary, Board of Secondary Education Assam, Bammunimaidan,
Guwahati-21 to correct the age of the Applicant. The Concerned
authority i.e. Secondary Board of Education, Assam corrected his age as
21 years 2 months as on 1™ March 1982. It may be stated that the

p=



corrected original Matriculation Certificate of the Applicant was
misplaced and lost. An Advertisement was published by the Applicant in
local daily paper “Asomia Pratidin® about the lose of his Original
Certificate and he also filed an F.LR. before the Palashbari Police Station
about the lost of his Original Certificates. The Case was registered as
Palashbari P.S.Case No.727 dated 27-05-1999. The Applicant also filed
a Standard form of Application before the Secondary Education, Assam,
Guwabhati-21 for issuing Duplicate Certificates of H.S.L.C. Examination
through Principal, Palashbari R.B.H.S.& MP.School, Mirza. The
Principal of the said School forwarded the application to the Secondary
Education, Assam, Guwahati-21. The Board of Secondary Education,
Assam, Guwahati-21 issued the Duplicate Certificates of HLS.L.C. to the
Applicant.

Annexure-C is the photocopy of forwarding letter dated 3
September 1982 issued by the Principal, Palashbari R B.H.S.&
M.P.School, Mirza to Board of Secondary Education, Assam for
correction of the Age of the Applicant.

Annexure-D is the photocopy of Matriculation Certificate issued
by the Board of Secondary Education, Assam mentioning the
Age of the Applicant as 21 yrs 2 months as on 1% March 1982.

Amnexure-E is the photocopy of Certificate issued by the Officer
In Charge Palashbari Police Station in reference to Palashbari
P.S.Case No.727 dated 27-05-1999.

Annexure-E1 is the photocopy of Standard Form of Application
for issuing Duplicate Certificate before the Board of Secondary
Education, Assam, Guwahati-21 forwarded by the Principal,
Palashbari R.B.H.S.& M.P.School, Mirza.

4.4)  That your Applicant begs to state that, one Shri Pradip Chandra '
Das, Upper Division Clerk of Kendriya Vidyalaya Sangathan vide his
letter dated 05.04.1999 out of personal grudge against the Applicant,
complained before the concemed authority by bringing some wild
allegations against him that he had submitted fabricated and furnished



false certificate before the authority concerned regarding his age and
educational qualification. On receipt of the said complain by the higher
authority the matter was referred to Respondent No.3 for investigation.
The Respondent No.3 deputed Shri G.C.Choudhury, Principal, Kendriya
Vidyalaya, CRPF, Amerigog to inquire into the matter. During inquiry a
questionnaire was given to Applicant to fill up the required columns and
submit along with the attested photocopies of relevant Certificates, Mark
sheets and Admit cards. Accordingly on 08-07-1999 your Applicant fill
up the questionnaire put by Shri G.C.Choudhury, Principal, Kendriya
Vidyalaya, CRPF, Amerigog. In the mean time the Assistant Controller
of Examination, Board of Secondary Education, Assam vide his letter
No.SEBA/TECH/VERI/1/95 Dated 21* August 1999 informed Shri
G.C.Choudhury, Principal, Kendriya Vidyalaya, CRPF, Amerigog that
the “ The photocopy of the Original Certificate of Khagen Chandra Boro
Roll D-23 No.528 of 1982 and the Admit Card bearing Roll D-23
No.528 of 1980 are found to be germine. His age as per our record is 18
yrs 3 months on 1* March 1980 or 20 yrs 3 months on 1* March 1982.
Further with reference to your letter FNO.109/KVA/CRPF/99-2000/467
dt. 21-08-99 I am to state that the photocopy of the Original Certificate
furnishing his age as 21 yrs 2 months on 1* March 1982 and Admit
Cards showing his age as 19 yrs 2 months on 1* March 1980 are found
to be forged™. It is to be noted that after knowing the full facts of the
Case the Board of Secondary Education, Assam did not file any F.IR. or
complain before any Police Station against your Applicant. No Criminal
Case 1s also pending or was initiated against the Applicant in any Court
of Law about the alleged forgery. After that the Respondent No.2 vide
his Memorandum No.F4-4-2001-KVS (Vig) dated 25/28.05.2001
proposed to hold an inquiry against your Applicant under Rule 14 of the
Central Civil Services (Classification, Control and Appeal) Rules 1965.
In the said Memorandum of Charge Sheet one Article of Charges were
brought against the Applicant. It is alleged in the Article No.1 that the
Applicant had produced forged documents relating to his Age and
Educational Qualification to the Lawful Authority of the Sangathan
investing a complain against him. In the aforesaid act of Shri K.C.Boro
constitutes a misconduct under Rule 3(1)[i][ii] and [iii] of Central Civil
Services [Conduct] Rules, 1964 as applicable to the employees of the
Sangathan. In the said Memorandum your Applicant is directed to



submit reply within 10 (Ten) days of the received of the Memorandum.
Your Applicant vide his letter dated 06-06-2001 requested the
Respondent No.2 to provide him copies of the document listed at Serial
No.1 to 4 mentioned in Annexure-III of the Charge sheet to enable him
to submit written statement of defence. Your Applicant denied all the
charges framed against him vide Memo dated 25/28.05.2001.

Annexure-F is the photocopy of Complain letter dated 05-04-
1999 filed by Shri Pradip Chandra Das.

Annexure-G is the photocopy of Questionnaire on Applicant by
Shri G.C.Choudhury, Principal, Kendriya Vidyalaya, CRPF,

Amerigog.

Annexure-H is the photocopy of Letter
No.SEBA/TECH/VERV/1/95 Dated 21* August 1999 issued by
the Assistant Controller of Examination, SEBA, Assam.

Annexure-] is the photocopy of the Office Memorandum No.F .4-
4-2001-KVS (Vig) Dated 25/28.05.2001.

Amnexure-J is the photocopy of Reply of Memcrandum of
Charges by the Applicant.

4.5) That your Applicant begs to state that the Respondent No.2 vide
his Order No.F4-4/2001-KVS (Vig) Dated 09-10-2001 in exercise of the
powers conferred by Sub-Rule-(2) read with Sub-Rule- (22) of Rule 14
of CCS (CCA) Rules 1965 appointed Shri Nisit Kumar Pal, Retired
Regional Development Commissioner for Iron and Steel, Kolkata as
enquiry authority to enquire into the charges framed against your
Applicant. The Respondent No.2 appointed Shri S.Dutta, Administrative
Officer, Kendriya Vidyalaya Sangathan, Regional Office, Kolkata as
appointing authority. After taking cognizance of the case on the basis of
case papers and relevant documents as forwarded by the Disciplinary
Authority/Presenting Officer from time to time the inquiry Authority
held Preliminary Hearing on 16-12-2002, and Regular Hearing(s) on
25.2.2003, 26.2.2003, 13.10.2003, 15.12.2003, 16.12.2003, 5.1.2004 &



Final Hearing on 27.12004 at Kendriya  Vidyalaya
Sangathan E.B.Block, Sector-I, Salt Lake, Kolkata-700084. It is worth to
mention here that at the initial stage of Inquiry your Applicant objected
the venue of Hearing at Kolkata and he prayed before the Authority
concemned to shift the venue from Kolkata to Guwahati due to his
Medical and Personal problem but the same was rejected by the
Authority concerned. '

4.6) That your Applicant begs to state that during the Cross
Examination of witness Shri Pradip Chandra Das (who had made the
initial complain against the Applicant) has admitted that he has earlier
approached the Hon’ble CAT, Guwahati Bench challenging the Age and
Qualification of the Applicant i.e. Khagen Chandra Boro and which has
been dismissed by the Hon’ble CAT. Shri G.C.Choudhury, Retired
Principal, KV, CRPF Amerigog, Guwahati has also admitted in the
Cross Examination that the Birth recorded in the Birth Certificate of Shri
Khagen Chandra Boro at his initial appointment is 01-01-1961.

Annexure-K is the photocopy of Examination/Cross Examination
of Shri Pradip Chandra Das as witness on 08-04-2003.

Annexure-L 1is the photocopy of Examination/Cross Examination
of Shri G.C.Choudhury as witness on 15-12-2003.

4.7) That your Applicant begs to state that the Enquiry Officer afler
completion of his Enquiry submitted his Report on 20-02-2004 before
the Respondents. The Respondent No.2 wide his Letter/Notification
No.F4-4/2004 KVS (Vig) Dated 25-03-2004 and vide Letter/Notification
No.F4-4/2004 KVS (Vig) Dated 11-05-2004 asked your Applicant to
submit Reply against the Enquiry Report submitted by the Enquiry
Officer. Your Applicant submitted his Reply against the aforesaid
Enquiry Report. |

Annexure-M is the photocopy of Reply submitted by the
Applicant against the Enquiry Report.

3



48) That your Applicant begs to state that the Respondent No.2 vide
his letter No.F4-4/2001-KVS (Vig) Dated 16-07-2004 imposed the
Major Penalty against the Applicant and dismissing from his Service
with immediate effect and as such finding no other altemative your
Applicant has approached this Hon'ble Tribunal seeking Justice in this
o .

AmnexureN is the photocopy of Order No.F.4-4/2001-KVS

© (Vig) dated 16-07-2004. |

49) That your Applicant begs to state that the Respondents have
willfully conducted the whole inquiry at Kolkata although the Cause of
Action arose at Guwahati. The Enquiry Officer also did not Cross
Examined or Verified the Official of Board of Secondary Education,
Assam, Guwahati who had issued the letter Dated 21* August 1999. Due
to venue of Enquiry was held at Kolkata, the Enquiry Authority could
not take the witness or Cross Examine the Pricipal, Palashbari
R.B.H.S.& M.P.School, Mirza who is the vital witness of the prosecution
to prove the Case. Moreover the Charge Officer has compelled to
withdraw one of his Defence Assistant for the reason that the Defence
Assistant refuses to go to Kolkata. The Enquiry Official also lost sight
the vital materials on records ie. Employment Exchange Registration
Card, which was issued to the Applicant prior to his appoiniment under
the Respondents. Moreover the main witness of the said Case Shri Pradip
Chandra Das has admitted before the Enquiry Officer in Cross
Examination that he has challenged the Age and Educational
Qualification of the instant Applicant before the Hon’ble CAT and the

- Hon'ble CAT dismissed the said Case. Another witness Shn

G.C.Choudhury has admitted before the Enquiry Officer in Cross
Examination that the date of birth of the Applicant is recorded in Birth
Certificate is 01—@)\-1961.

4.10) That your Applicant begs to state that he has served for about 25
(Twenty five) years without any blemish in his service. He has never
been issued any Office Memorandum against his conduct. The so-called
Allegations brought against the Applicant by Shri Pradip Chandra Das,
UDC, Kendriya Vidyalaya Sangathan, Regional Office, Guwahati who

- has frustrated due to non promotion. Moreover the Applicant was
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promoted from Group-D post to Assistant Superintendent rank due to his
sincerity and devotion to his work and also for the Reservation of Quota
of Schedule Tribes enumerated in our Indian Constitution.

4.11) That youf Applicant begs to state that action of the respondents
are illegal, arbitrary, malafide and also not sustainable before the eye of

law as well as in facts. As such the impugned order of dismissal dated

16-07-2004 is liable to be set aside and quashed.

4.12) That your Applicant submits that he has got reason to believe that

the Respondents are resorting the colorable exercise of power.

4.13) That your Applicant submits that the action of the Respondents is
n violation of the fundamental rights guaranteed under the constitution
of India and also in violation of principles of natural justice.

4.14) That your Applicant submits that the action of the Respondents
by which the Applicant has been deprived of his legitimate Rights, is
arbitrary. It is further stated that the Respondents have acted with a mala-
fide intention only to deprive the Applicant from his legitimate right.

4.15) That your Applicant submits that he has no alternative means for

his livelihood. Now he is facing acute financial hardship with his entire
family members.

4.16) That your Applicant submit that the Respondents have
deliberately done serious injustice and put him into great mental trouble
and financial hardship to his entire poor family including his children by
terminating the service of the Applicant and as such the impugned order
1s liable to be set aside and quashed.

4.17) That your Applicant submits that the action of the Respondents is
highly illegal, improper, whimsical and arbitrary.

4.18) That in the facts and circumstances stated above, it is fit Case for
the Hon’ble Tribunal to interfere with to protect the rights and interests

o P
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of the Applicant by passing an Appropriate Interim Order staying the
operation of the impugned order dated 16-07-2004.

4.19) That this application is filed bonafide and for the interest of

Justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISION:
5.1) For that, due to the above reasons narrated in detail the action of

the Respondents is in prima facie illegal, mala fide, arbitrary and without
jurisdiction. Hence the impugned termination order dated 16-07-2004 of

the applicant may be set aside and quashed. Mo Ahe 3~ Comnminrroeer
(b)) o ot Copdod onhandy b ionia Fomindion G, by

5.2) For that, the Respondents have not able to prove the so called
allegation of forged documents submitted by the Applicant. Hence the
impugned termination order dated 16-07-2004 of the applicant may be
set aside and quashed.

5.3) For that, due to unknown reasons the Respondents did not
initiated the Enquiry proceeding at Guwahati although the so called
Allegations arise against the Applicant at Guwahati. Hence the impugned
termination order dated 16-07-2004 of the applicant may be set aside and
quashed. ‘

54) For that the Respondents over looked the vital documents on
records the Employment Exchange Card of the Applicant. Hence the
impugned termination order dated 16-07-2004 of the applicant may be
set aside and quashed. |

5.5)  For that the Enquiry Officer did not examine the vital witness of
the Case i.e. Assistant Controller of Examination, Board of Secondary
Education, Assam, Guwahati and the Principal of Palashbari R B.H.S.&
M.P.School, Mirza to verify the alleged forgery committed by the
Applicant. Hence the impugned termination order dated 16-07-2004 of
the applicant may be set aside and quashed. .

“6
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56) For that the Board of Secondary Education, Assam, Guwahati has
not filed any F.IR. or complain against the Applicant before any Police
Station or Court against the alleged forgery committed by the Applicant.
Hence the impugned termination order dated 16-07-2004 of the applicant
may be set aside and quashed. |

5.77) For that the said matter was earlier challenged by the main
prosecuting witness Shri Pradip Chandra Das before the Hon’ble
Tribunal against the Applicant. The same was dismissed which is
confirmed from his own deposition before the Enquiry Officer and as
such the impugned termination order dated 16-07-2004 of the applicant

“may be set aside and quashed.

5.8)  For that the Respondents have violated the Article 14,16 & 2§ of
the Constitution of India. Hence the impugned termination order dated
16-07-2004 is liable to set aside and quashed.

5.9) For that, the action of the respondents is arbitrary, mala-fide and

discriminatory with an ill motive.

5.10) For that, in any view of the matter the action.of the respondents

are not sustainable in the eye of law as well as fact.

The applicant craves leave of this Hon’ble Tribunal advance
further grounds the time of hearing of this instant application.

DETAILS OF REMEDIES EXHAUSTED:

That there is no other altemative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985.

~

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

=
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That the applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject matter of the
mnstant application before any other court, authority, nor amy such
application, writ petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated
above the applicant most respectfully prayed that
Your Lordship may be pleased to admit this
application, call for the records of the case, issue
‘notices to the Respondents as to why the relief and
relieves sought for the applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents to give the
following relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents to set aside and quash the impugned termination order
issued by the Respondent No.2 vide Office Order No.F.4-4/2001-KVS
(Vig) Dated 16-07-2004 (At Annexure-N).

82) To Pass axiy other relief or relieves to which the applicant may be
entitled and as may be deem fit and proper by the Hon’ble Tribunal.

8.3) To pay the cost of the application.

INTERIM ORDER PRAYED FOR:
9.1) The Applicant prays before this Hon’ble Tribunal seeking an
interim order by this Hon’ble Tribunal for stay of Order F.4-4/2001-KVS

(Vig) Dated 16-07-2004 (At Annexure- \).

Application is filed through Advocate.
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11)  Particulars of LP.O.:

IPO.No. 90 Cv 112178

Date of Issue [ 9 /;:,-z,/ o4 r(m;,;e,(,;_
Issued from o o R WS4 -

Payable at N

wyHER | Regigfrun, CAT, Q.

12) LIST OF ENCLOSURES:
As stated above.

»e

es e



R \4

-VERIFICATION-

I, Shri Khagen Chandra Boro, Assistant Superintendent, Kendriya
Vidyalaya Sangathan, Regional Office, Guwahati-12 do hereby solemnly
verify that the statements made in paragraph nos. 4-{/((.5/ €rq, i, G -

(__————— are true to my knowledge, those made in paragraph
nos. ¢ - ’L/ 6>, (vf(/ Q'C/ ¢ 7 - are being matters of records are
true to my information derived there from which I believe to be true and

thosemadeinparagraphSaretruetomylegaladviceandrestsaremy
humble submissions before this Hon’ble Tribunal. T have not suppressed any
material facts.

And I sign this verification on this the7 day of 4&7 2004
at Guwahati.

St Webogem Charden oo

DECLARANT
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TRUR COPY

PREREAAN § r A Al

|
'
'
|
0

To - (s !,

‘ - ‘ L
4 . . .
The necrewry S )
Board of ueco’nlary Education Ass am,.
; Bamunimaidnm, Gwahgti.ﬂl A
N .' e l; v ‘ . '-' i. 'I.'. 4
Dated Mirza, the 3rd oept ’/82 3
’ ‘ 4 ; :' ) ' '
Sub Correction of- As,o. 1 o ' ';g
e
».Ji r’ , . PR j[ \ o - !

Wi.th ret‘orence to the subjeot cited above I have tho
pohour Lo stat'e that ‘.i.n tho atatcemcmt of|cardidates fox tho

i, 8,1, G, uxﬂminablon, *Qwrvtm ogo lof ¢ ri. Khagon Ch, borc,
§/0 II.alang'Bo ro- BoILl«D«?S‘ 1 &8 .mas mconled though over=
sight as. 20 years 3 months on Ist~ o8 Iiarch, 1982 and as such

his age was mo..,eroneously ’ent.ered' in the Mmit Card But now,
1t 1is found that ‘the age & the concemed candidate ad por

schowol’ Admlssion‘ﬂez,ister should belZl years 2 months on Ist
March, “1982. ‘8o tho.yaz,o od‘“Gn Khagen Gh.vBoro neoda correctlon

as 2l years 2 mnths 1nstea<l of 0 years 3 months -on Ist of Marcl
lqg? I, ‘ . Lt ' !" 4’,%“",." ; ”‘,"f . ;"' s %; " ! '.'-‘.'l . .

M ..x.-L ' L.’

"
[EINRE e T -.....,.:.,u.......’

e
"u| Thls ls . ror your inromation and necessary action.

. v ,_
fl . ’- )

| o Yours falthfully,
' ' . .84/~ B,Das,

' .
'
! . "

Dated ¢ Mirzal‘

; p rincipal,,

|

Polasbard R B IL S & MP, Scheol,

31d 3ept, /82

Mirzae.
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"f'/SQCOszarJ Educatwh Assam : Guwahati-21

L Applicition form for Duplicato Mﬂrkthet/Adnm Cnrd/l’rovhlonﬂl Ccrtmcatc/
Migration Certificate.
(ONE /\PPL]CATION FORM C/\N BB USBD FOR ONL DOCUMENT ONLY)

o, ' ! ;

Tho Secretary, Coaeps
Board of Secondary Education, Assam S, oo
GUWAHATI-21, ‘ '

Through the [Ieadmas!cr~/-[»1eaclrmslrcss/ l’rtncl{ml / Swj)crlnlcmlcnt

Daﬂap%mfm AR H.S. Q (VZ W SQCM/D\ Mﬂﬁjaf

FPEOTE T EEI

{ " "1 have the honour to rcqucst you klndly to 1ssue me a S ';Q.Lﬂ (,a,Lc,
‘ %Mml" f’/m/(/‘\ R rMy partlculars arc gWen bclow N
! l. Name In full (IN" nmcrc‘wr'rexw) QR "‘Kl\ﬂfﬂ“l\) (’f : (?,C)KO; ......

2. Name of Examination :

S O R )

Whether «the examination is Regular .| Private | Supplementary. | Compartmental ( 1st, 2nd, 3rd
Chance, ) '

! B ETHARRTENTY. ! ‘

(a) . Roll ___ No. Year _ oot (RCgu\ﬂr)
{5} Rell No. ... YOBT s e (P11 VRLE)
() Rall D 2 ;3__”_ No. 508 . Year, _]C) §<7_l o (Compt. lot, 11,
S C . - . Jy 1
@) Roll ..,-.-...;.__....L;m_...- No, .l ' Year __. (Suppli)
-4: Total Marks obtained __ o AR A r, ‘ o
. N . e . s CAT ’ T
"5, Result t'Passed in__~ ' Division [ Fajled__ ,
6. School from which the candidnte uppenred in the nbove,
‘ .
Examination: __falatlihons. 2 (B NN S("Aﬁi)/r
7. Father's name' in full ____,_,.S'_Q_Q_ 5&' @_(Qﬁ_):? A @15,’)2‘) ‘W
4. 1lome Address St Address for correapondence
\);{‘I Tgwin _«‘;__\S’m;gzg*{-a@g__ —_— Nt A of 1 P N T ST A CE R S L
5 : e
PO M DT vilivosn ___oSandolec
P, 8. m,,___ﬂa&z,o @bam ' P.O.___Méipr.
(" /‘ ' N S . I
Vitt........ . Ferrames _,.M/,_’_/,.sﬁ/?ﬂz) Dist. . (7/21/77“»5

T e b+ e

Y. Whether the sald  document I8 to be secnt Ly postfto be delivered {o" uulhorlscd person ( ‘lhe

certificate ,shown over-leal as per column 14 must be filled up nnd aigncd Ip;opcr]y )/ to be
collected pcrsonally by the candldate. o

¢

10, Purposc for whlcl\,lho‘documcm.xs-nccessmy , L"f—’ié‘!g_‘__ TN

11. What happened to the original document(s) ? .~ ' _ |
(i) Enclosed. crosacd Indian Postal ‘order No._i':'~ .

(ii) Challan of Assam Co~opcmt1vc "Apex Bank

ot

i) Dank ‘Draft No. el URE R T
IRl Yours faithfully
« 0
(F)-;;MS de\f\%ﬂ/]w O)A )0@0
. ture “0f the candidate
,(i/,{ iy 47'4'}920 ! , ull Signa

..ot.x U1

lﬁnmd 9///(’/.'?2.._

'«.ommcndad for Issue of the ahove doc,umcn‘l(b) Particulars furnished

nNo .

’ R .j’ Qﬁ ] .
Ny (Signature of the ]Ie'\d of/tlp?Tn%smulion with Scal )
J

mmrﬂm
\f o Wmmammu

i —

7;' “_) J\\\\tb 3
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- A

| ~ Anngxaxt - ¥
_The Commlsoioner. \ >
Kendriya Vidyalaya Sangathan, (qus,)
Now Delhi-l6

N Through TTﬂ Assistant C@mmlssioner KVS(R.O )Guwahati ).

Subject.- Prometimn from the post of U.D.GC. to the post of
Assistant/ Audit Assistant.

Rospocted Sir,

: I have the honour té) Smei't t'@_ your kindness
thatie : .

le T joined as U.D.C. on promotion in KVS, Rogional @fflCﬂ ,
Fuwahati on 20.4,92,
2, I have complednear about 7 years,

tem A1y

3¢ My neme in the ALY lﬂfﬁiﬂ D@ni@rlty liSt of UIJCS appoars
at SloN002450

4, One Shri K.C.Bere Acceunts clerk of KVS Reglcnal office,

: 'Guwahati(33nimrity No+246) who is ot even HSLC pass(as
pex his servico records) has been promotod to the post
of Audit Assistant in the same Roglonal office,

5. The above Accounts clerk who is neithor haying roquisito !
qualificati@n for the post of L D.Co NER norx having acurate

date of«birth, has been promoted to the pout of Auait
Assistant . :

6.4 My Juniex(Sr.No .246)

[
has boen promated whilo my name . (
(Sro Nos 245)

has boen missed from the Zone of. considoration . ;
_for promotion to the post OfAASolStant/ Audit Assistant,

- '
7o I am having roqu151te qualification. _ . /1

On tho ahove facts, may I request to you, sir, kindly \
to look into the mattor and consider for promotion to the . |
post of Assistantﬂ\uditAAsaistant and for this sympathOtlc

act I =& shall remain ever grateful tm you.

. Yours falthfully,

| P b....s_.,,'_:_\

© A Pe Cn'hur\So ) _
Ke ndr iya Vidyaldya Sangathan
Reglonmd]l Office: Guwahati.
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: 1. It 4o ebgserved from yeur pomeml file that yeu were m.umxy ,
; app@im;od adhes greup 'R and jeined yeur sexvice en 7. 8, 7P (AR}

Vi in t'.ho :wgwm Office, . wuoQOzem you are Mlud to a;eeuty
(a) mz Ws your academic muﬁmum and what was'yeur age at
‘the. time of Joining the' cexvieepdals Chibixry 1+1-19¢] class [y pasicd
. {b)..the pmf of 'guch . Miﬂm&im aad t&‘w date 02 Mt&b amma be
v j '.,xomma xor mm sum withig Q(tme) éoya u mtpt e¢ it,.
ENNE 9 ’ -’*Jw f‘z“ rné ‘.".; q [

2 &f:‘ ’ rm-Ceé/z/y._m e e>\c/o/§xu/ |

. Q\ L' o

&l A ——y -~ T

5

—
o=

s L T

e

3, Prem the maerd it was alse e&mamd eem ymz' aahoc mnorvm mo
rogulazrised w.d.f, ‘7.33.79. in ehas anso thather you hove, saonls am&.—
tted your jeining report tox jammq tha regular noxvxa; .42 ge,. uopy
of the joining repary ahml.d be ﬂomm, o/wm7 /a/w Sodond /e
e & YASK
theémm, 1@ 8 the, mmtéry Nq‘a{mm‘t £ og cum”ioa
of pm preef of @ata of birth m tm tim of Jotning the regulag m

amioo. .
If gubmitted, the eop&aa e! ehme dwumm.u shmd be-

ﬁemrded within 3(thres) dayns of mmape of it,

prh fo Cory ’/ 76 oAadi K‘/ ///N// //}f ’Nw/ (H’“/) ’té/ﬁ”/w/

R /// _
l-‘v"';i!‘,;z;

3. You have submitted the nr.teatatten form aftor joining the regular
gervice for pelice verificatien 0L, rav- - - i |

Wmat WHke yeourxr &£ge and q%iiﬁimtion ‘ment Loned thon&n ?
;) / d/ /)/ T// / / j)(/ ({/(H/l//(/\//l.y/ /X /J({JJ;{/

4o I ysux have pagoed the msnm«.mnw; mmmuen then zumi-
sh the fellewings with doc\&mtm preefs

(@) year ef pasatng | I35

(b) a5 a xoqular or pnwu condidate /)h bl

(@) Boll dee -4 Ne 5208 7 - ,-/,')/,
() dame ef the mm vherefees vw have P““d /)”/ ‘//HW /J/b// Py

5?, caidnay Sl AP
(e) Nama of the Mra/'.mivomity T /\r37 M N5

(£) Divisien/ Percentage ¢f marks. obitAined . /*’”' /ff/_'w cidaiy Lin ,/; ,s

wn~1 » ANy e
(g) Age at the time ef Matricuwlatien gmumuan‘ 44 7/fi’,f"./ /. Heak sr /

TN

(h) or 4f veu have pnmed in gompartmental cmmin«{t:i' the' a\fbjoct
in compatkment with Reoll No, and parcentage if m=a iw chould be
mentiened, /7u33 oy G e f/;u r\//\./ Foels Chef dTahaed,

All ¢he dmumanta uh@uld bo a\nmit.tud witm.n 3 (throo) dnyn
ot roceipt of it, '

| &Y S | |

contd,/e 2
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BUANL UF StCUNUAHY~EDUCATLqN AE3n - ASSAM z;fGUWAHATI 21.

NU. SELBA/TECH/VERL/1/95/1 2 2 Dated Guwehati, the =2 A
, . lz2 y:

August 1999.. * _

I
From 3 chrl JoCo Das Mvo,;_ o
‘Asstt. Controller aof, Examinations * .’ Co
Board of.Secondary, Education Assam . A
Guwahatl 21» , 'tnju” S

To ' U ,
) l.f,Cc,, Choudhu ry., 33‘%,‘: ”,,.' , «;,‘,,.‘., R

incipal X s ' ‘

# hdriya Vidyalg§gﬁcrﬂ P*F(G”c ) f”' T}”

e P Uo Amerigaon, - Guwahati=23. ~ D

Kamrup (Asaam)-;‘”?‘ SNy ’

o Y PR
: ““/‘*, L " 50 ‘%:7‘

Sub & Vanrchrxuw UF EDUCATIUNAL RECURD. L
! ) \l—'fT L » “Z ‘\f"' f‘“ 1

S "x' i‘ﬂ’ s .
With reference tol your letter Ref FNO. . 109/KVA/
CRPF/99- 2000/464 dt. 19-08£99.1 'am directed ta infarm you
that tha’ photocopy of tha Driginal Ccrtif;cate of Khagen
Ch. Boro Holl 'D-23 No.528 mf‘ﬂ982 .and the. Admit Cérd bearzng
doll D=~ 23 No. 528 af 1980 ara found to be genuine. His aga

age as per our record is 18 yrs 3 montha an 18t Maxch 1980

bir,

“ox 20 yrs 3 months on isn naLCn*17820|‘ 5 -
H!v R ' Iy '

('F afther with rafarance to yourx ietter FNO 109/
KVA/LHPF/99 .2000/467 dtot 21-08 99 Lm@m.ta~otute'that the
Originel Certificate furntahing hie age
aé ?1 yIs, 2 monthm on 1et Marcﬁp1982 and the Adm;t Curdn'

. "”P"‘"’# T 15N e

mhowing his age ao 19 yra 2 menthe on 18t March 1980 arn

llr'l;\em R PR R TY I R A hﬂq“nw A

phutocopy of the

found to be fcrged

o o IR R

Yours falthfully,

s R A X
R

: . : S J P S AT
’ G ‘ ' B Rennn ( JoCo .Daﬁ ) ‘
> b g g frAsstt.. Controller of Exams.
Borrd of Secondary Education), Assam -
@‘}' , : GUWﬂhdti 21,
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_ BY SPEED POST
KENDRIYA VIDYALAYA SANGATHAN
(VIGILANCE SECTION)
18,INSTITUTIONAL AREA
SHAHEED JEET SINGH MARG
NEW DELHI-110016.

No.F.4-4-2001-KVS (Vig.) | ' Dated 25 05-2001.

H uss*:,u LI R
i

S R T .
TR S ST P

MEMORANDUM

_ &

The undersigned proposes to hold an Ihquiry agalnst Shri
K.C.Boro Audit Assistant, Kendriya Vidyalaya Sangathan Regional
Office Guwahati under Rule-14 of the Central Civil Services

(Classification, Control and Appeal) Rules, 1965. The substance

of the imputations of misconduct or misbehaviour in respect of

which the inquiry is proposed to be held is set out in the enclosed

statement of articles of charge (ANNEXURE-I). A statement of the
imputations of misconduct or misbehaviour in support of each
article of charge Is enclosed (ANNEXURE-II). A list of
documents by which, and a list of witnesses by whom, the article
of charge are proposed to be sustained are also enclosed
(ANNEXURE-III and 1V). |

2. Shri K.C.Boro Audit Assistant, is directed to -submit
within 10 days of the receipt of this Memorandum a written

statement of his defence and also to state whether he desires to
be heard in person.

- 3. Heisinformed that an Inquiry will be held only in respect of
those articles of charge as are not admitted. - He should,
therefore, specifically admit or deny each article of charge.

4. - Shri K.C,Boro Audit Assistant is further informed that if
he does not submit his written statement of defence on or
before the date specified in Para-2 above, or does not appear in
person before the Inquiring Authority or otherwise fails or refuses
to comply with the provisions of Rule-14 of the CCS(CCA)
Rules, 1965, or the orders/ directions issued in pursuance of

the said rule, the Inquiring Authority may hold the inquiry against |

him ex-parte.

g

P.T.O
A\boro K.c.doc
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5. Attention of Shr KC Boro ’*Audlt iAssistant is invited to
~ Rule-20 of the Central Civil ::ervsce:, (Conduct; Rules, 1964 under
which no Government Servant ohé” bring oF attempt to bring any
political or outside influence t0" bpar Lpon %ny superior authority to
further his interest.in respect’ of*‘matterg pertamnng to his service
under the Government, If any representauon is received on his
behalf from another person in respect-of any mattér dealt with in
these proceedings it will be presumed that Shri K.C.Boro Audit
Assistant is aware of such a reprgslggt??,tnon and that it has been

made at his instance and stlOﬂ Ml be taken. against hirm for
violation of Rulcmzo of CcCs (Conduct) Rules, 1964

IR
6. The recenpt of the Memorar’xd‘u‘m may‘ e. acknowledged L
: S PRSI REN § ' -
l;j ::‘:... ' i ; l::::»-’&‘_‘- '.‘:". .

D3 { A

| (D.¢ BIS
5 ‘JOINT COMMISSIOV [ADMN]

b e

Shri K.C.Boro

Audit Assistant,

Kendriya Vidyalaya Sangathan
Regional Office

Guwahati

QQD_}& - | | S ‘
1) The Asstt. Corﬁmussuoher, KV.S.. RegiOhaI Ofﬁée, Guwahati
2) The Sr.A.O[Estt] K.V.S.(Hars.), NEW DELHL. -

3) 10/PO ,

4) Guard file.

'EDUCATION OFFICER [VIG]

Aboro k.c.doc



STATEMENT OF ARTICLES OF CHARGE FRAMED AGAINST SHRI

K.C.BORO, AUDIT ASSISTANT, K.V.S5., REGIONAL OFFICE, SILCHAR
ARTICLE-1 =

That Shri K.C.Boro, Audit Assistant, Ke-ndriy’a» Vidyalaya
Sangathan, Regional Office, Guwahati produced fabricated/ altered
documents related to his age and educational qualification to the

Investigating officer inquiring into a complaint against him.
The aforesaid act of Shri K.C.Boro constitutes a misconduct

under Rule 3(1)[i][ii] and [iii] of Central Civil Services [Conduct]
Rules, 1964 applicable to the employees of the Cangathan.

Alboro k.c.doc
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: “’,IATEME‘NT OF IMPUTATION OF MISCONDUCT IN SUPPORT OF THE
 ARTICLES OF CHARGE FRAMED . AGAINST SHRI K.C.BORO, AUDIT

ANNEXTIRE-1T

~ASSISTANT, KVS_ REGIONAL OFFICE SILFHAR IS _TO BE

~ SUSTAINED
ARTICLE-1

That  Shri K.C.Boro, Audit Assistant, Kendriya Vidyalaya
Sangathan, Regional Office, Guwahati produced forged documents related
to hiz agc and cducational qualification to .thc l'mful authority of thc

sangathan, mvestlgatmg a complaint against him.

On receipt of -complaint from Shri P(‘Daw U. DC Kendriya
Vidvalaya Sangathan, Regional Office, Guwahati and ulhmq .wunwt Shri
K.C.Buru, Audil A%sml‘ml alleging dlbucpdxwy in the Date of Birth aud
cducational quahflcntmn of Shri K.C.Boro, the matter was referred to

Assistant Commissioncr, Kcndriya Vidyalaya Sangathan, Rcgional
 Office, Guwahati for investigation into the matter.

The Assis‘tant-:_Cfommissio'ner, Kendriya Vidyalaya Sangathan,
Regional Office, Guwahati deputed Shri G.C.Choudhary, Principal,
Kendriva 'vndyalnyn C.R.P.T., Amerigog for looking to inquire into the
malter. ' ,

scrvice as Group “D” on ad-hoc basis w.c.f. 7.4.79| AN] atating his Dat
of Birth as 1" December, 1961 and qualification as 1X (Ninth) Passed.
His ad-hoc services were regularised woe . 07-11-1979 and hie Date of
Birth as per thé Service Book entry and self entry in the Attestation Form
is 01-12-1961.  On inquiry from the Board of Sccondary Lducation,

Assam, Guwahati, it"was confirmed (hat the actual d‘lh« ol birth of Slm
K.C.Boro is 01- 12 196

As per the Investigation Report Shri K.C.Boro had joined lh;

During inquiry a questionnaire was- given to Shri K.C.Boro to fill
up the required columns and submit along with the atlested / photo copies

of relevant certificates, marks sheets and admit cards.  As per the photo

copies of certificates (No.1944 & 1826) submitted by him, Shri Boro
showed his age ag 21 years 02 months and 19 ycars 02 months as on 01-
03- -2 & 01-03-R0 respectively which was found 1o be forped as per

Board's luttu numbel 227 datud 21-08-99.

Lhe aforesatd act of Shr K.C.13oro constilules a misconduct under
Rule 3(1)[i][ii] and [iii] of Central Civil Services {Conduct] Rules, 1961
as apphcqbie to the employeces of the Sangathan s

Aziboro k.c.doc



LIST OF DOCUMENTS BY WHIC

c 29~

’ » .'
Ol HARGE AME L

AGAINST SHRI K.C.BORO, AUDIT ASSISTANT. K.V.S. EGIONAL

QFFICE, SILCHAR IS PROPQSED TO BE SUSTAINED,

W

Personal File and Service Book of Shri K.C.Boro, Audit

[
i

Assistant.

Photocoplcs of the certificates [No.1944 & 1826] produced by |
Shri Boro to Shri Choudhary.

Copy of letter no. SEBA/TEH/VERI/1/95/227 dt. 21.8.99

I

Prm—

issued by the Asst. Controller of E'xams, Board of Secondary

Eduéatlon, Assam.

Questionnaire' issued by Shri Choudhary, Inv. Officer and

filled'"'in. by Shri Boro.

Aboro k.c.doc
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NST. SHRI K.C.BORO

. AUDIT

ASSISTANT, K.V.5. REGI

- QFFICE, SILCHAR IS PROPOSED TO BE SUSTAINED.

1. Shri G.C.Choudhary, Principal

K.V.C.RPF Amerigog.
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To E : REGD, POST,
The Joint Commissioner(Admni,) '
Kendriya Vidyalaya Sangathan

(vigilance Section)

18,1nstitutional Area,r~ i i , .
Shaheed Jaeot Singh Marg.,, L ‘ '

New_Delhi - 110 016. '* uﬁ'* | ? -

"

D Y Y ‘-éfni "

sub 3 Reply of Memorandum.ot charge datod 26/5/2001.

‘

Sir, ¢
In response to your memorandum No.F. 4-4-2001-&VS

(Vig) dated 28-5-&001, 1 beg to submit my- reply as foll-
ownz-,_ 'HT@w,ﬁm, P “

That as per Article of ‘churge framed agalnht'me
it 1s ulleged that "Shri XK.C., Boro produced Iabr1¢ated/
altered documenta relatod to his age end. eduoational
qualification to the’Investigation Ofiicer".naut the.
enqulry report submitted by -the Principal, G c. Choudhury
in his observation reported that "his date or birth:as '
per; service book entry and self entry in. the attestation §
Iorm“is as 01=12-1961s On‘enquiry ‘from the; Boardfof secon-
dar, uuuvatieu. *ss it was confirmed fhnt the actual
date of birth of Shri K.C. Boro is O1~12— 961.

4 so from the'report it is clearly es$aplxsh that
the declaration made by me in the attestation form: and
‘the Boerd of Secondary 8 report there is no enomaly
regarding the dato of birth of Shri K. C..Boro.

4 Secondly I beg to ‘sutmit that I have not submi-
tted any fabricated documents nor any altered documents .

-u—--—-— - —

I passed the ﬂigh School Leaving Certificate
examination on Compartmental basis -and the Lertificate
which was issued by the Board of Secondary Education,
Assam, was furnished in my office for record. ‘For fur-
ther clarification kindly furnish me a cOpy of the Letter

No.SEBA/TEH/VERI/1/95/227 dated 21-8-99 issued by the
Assistant Controller of Examinution, Board'of secondary
Education, ‘Assam, the documents which is a.listed docu-
mont used against me for framing the Articles of charge.

|
Contdeneees?
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36, theéers is no QMwStion of any document ,fa'bri-
oatad/uznnm alterad by me as 1L have declare wy &ge in
the attestation form as'01-12-1961 and the seme date
was contirmed by the Board of Secondary Education, Assam.

It is therefore prayed before your honour to
kindly look into the matter and dropped the charge
framed against me. ‘

Dated Q,/é/%,ua}' - Yoursy taithfuily,

Je (gﬂ/ﬁ”“

(8hri K.C. Boro)
Audit Assistant ,
Kendriya Vidyealaya Sangathaq“

gggxﬁig i Guwahati-12.
L | <4ﬁfi23m\ |

1) The Assistant Commissioner, ,f” »
Lo Kendriya Vidyalaya Sangathey’ Qﬁé9 4
Reglonsl Office Guwahatl, [ </ j) 2'
« for information, | grren

>-( (-..,Mw

c( L B

2)  fhe §r,Adninistrative O££1 /%

(Establishment) T
Head Quarters, RN, B A
Kendriya Vidyelaya Sangathan, W
New Delhi,

- for information.

é é/ g oo )

( Shri K.C. Boro )’




/gk/ - W“K%

i)

INQUIRY INTO lHL CHARGE S FRAMED AGAINS‘T SRI K.C. BORO,AUDIY ASSISTANT
( RE-DESIGNATEED AS ASSISTANT SUPDT.), KENDRIYA VIDYALAYA SANGATHAN,
REGIONAL OFFICE, GUWAHATI VIDE MEMO. NO. F.4-4/2001 RVS(VI(J ) DID 25/28.05.2001

EXAMINAL IQM(“ &Q‘z&.MZWMNAMQMaMMMAMQN OF WIINESS ON 8,04.2003

Name of the Witneas : Pmdip Chandra DM Ui, KVS,RO, Guwahati
C L (lxeurod UDC from I\Vb RO, Palna on VRS w.e.f£12.08.2002 )

Age DR 45 ycm

. . C R SRR . _,‘_.“ ,v,.,\-. o ‘r.\ 9

Father’sName - - -~ © - & Latc thtx Ram I)as :

Address” 3 D Vill &P.O. - Pandu«smhlapur, G ouhm1~ 781012 wsam

 The Presenting Officer (PO) presented Shei Pradip Chandra Das , UDC, KVS,RO, Guwahati
(Retired UDC from KVS, RO,Patna on VRS w.c.£ 12.08.2002 ) as witngss on behalf of the Disciplinary
Authority for continuation of his cross examination ete during the heating on 08.04.2003. ‘The Questions
ot Sri Haloj, Dctencc Assxstant of the Charged oﬂxccx and 1hc answess of the witness are as under:-

¢ {

Q.07.  Inwhat capacity you have Jomed at K.Vb RO Guwahati?
AT AsLDC.

Q.08  What were the work assigned {o you by the AC when you joined ag LDC‘?
A.08  The work as and when assigned to me by the AO/AC. 4
Q.09 - When did you detect the anomalies in age and Education Qunhlxwhon of 81 K.C.Boro?

A09  Whenl prepaced the parlxuul.ub of the stafl members of RO 1« VS, Guwahati for sending to KV
HQ as required. '

Q.10 Whether the particulars of the staﬁ" mcmbcrs are sent 10 IId Q 5. every ygar 61‘ not?
A.10  As and when required by Hd, Qrs/,

Q.11 Did you report to your Controlling Authority about the anomalics in Age & Qualification of Shxi-
Boro Immediately in writing beforo submlssion of your nopncﬂonlnliom
A1 Thad put up in the note sheets,

Q.12 Have you got any doubt about the promotion procedures in KV57
A.12  No.

Q.13 What is your opinion about the selection of Sri Boro for the post of LDC/Accounts Officer?
A13  Minimum Qualification as in }.S.L.C. Equivalent Passed as per KVS rules.

Q.14  Did you approach the courts at Guwahati regarding the age & quialifications of Sri Boro?
A4 Yes, alin C.AT § '

Q.15 What the result on your pcutlon in Couﬂ?
AlS  Trwas dismissed.

(e
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The Inqulry Authontv requested the P.O, fm m*examuntxo
c.xammation of the wnness. 'lhc IA nlso deelimd exammahon of the

n va the: witness. The PO decline
withies -

The qmslxons were asked to thc witness and reemded m English; but it was translated in

Hmdn/Assameea/Bengah by -the 1A and Defence ' Assistant of tl

Hindi/Assamees/Bengali , but the deposxttons were recorded in En

Hindi/Assamecg: Bmga.: in English by tho LA, and the Defence Assi

e:_‘C.O[ The witness deposed in
glish’ afler it was translated from
ytani of the C.O. The depositions of

wilness as-recorded in English was rcad over to the witness m the nguage in which he: deposed ( i.c.

. ¢
o

IImdx/AssamwSe/B mgah) after uanslated 1o lum by 1A :md the Defeng ¢ Assistant of the Charge Officer.

“Read aver to the Witness in presence of Charged Oﬂleer and a(llﬂi{tcd correct.”

e l' %VV\

(S. DUTT

O mw}

(NISIT KUMAR PAL ) {
lnqumng Authonty '

i

s S

( PRADIP CH. DAS) (L I\ IIA] UI) : (K.C. BORO )
DPresenting mecgj Wmms Deionce /w.n

Lunt N Charg ged Officer
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",/ INQUIRY INTO THE CHARGES FRAMED AGAINST SH. K.C. ElORO &\wi’xu R(’_ L

'AUDIT ASSISTANT (RE-DESIGNATED AS ASSISTANT SUPDT. )
/4 VKENDRIYA VlDYALAYA SANGATHA REGIONAL OFFICE GUWAHATI

1,
C,ROSS-EXAMINATION/RE_—[_EXAMINATION OF WITNESS ON 1<5- 12-2003.

®

Name of the Witness .: Shri‘G.C. Choudhury, Principal,
" ' KV CRPF Amerlgog, Guwahati, Assam(Now Retired)

Age : - :61years. . -
Father'Name . Late M.N. Choudhury,
: * Birinapath,

.House No. 8, Janakpur, -
Kahilipara, Guwahali -~ 781019,

The Presenting Officer (PO) presented'-'Shri G.C. Choudhury, . Principal, KV
Amerigog, Guwahati, Assam (Now retired) as Witnass onhehalq of the Disciplinary

Authorlty for Cress examination/Rae-examination during hearing an 16,12.2003, The

questions of the Defence Assistant of the C.0, and the answears of the wntness are as
under :-

m,@sg-l;)sammgﬂgu

Q1. Whether you have verlfiad the birth certlficate of 8ri K.C. Boro
submitted at the time of initial appointment of Gr. D employee.on 3.7.797

~ Ans, Yes. ‘
Q.2 What s he dale of birlh racarded In the birlh, cmlmcate at the (ime
of initial appolntment? ‘
Ans. it i}s 01.01 .1961.
n '.) ’

Whather the date of birth as recorded in the birth certificate has been
accepted by KV§7?7

Ans. Whether KVS has accépted or notitis hot known to me.

Q.4. | Is there any provision in the appointment without verification of tr{e date of
birth? '

Ans.  As regard provision, | do not know. |

Q.5 Whether the certificates and Qualifications of Sri K.C. 'B'oro were verified

at the time of his selection and promotion to the post LDC and Audit Assistant
+ respectively?

Ans. Whether the date of birth and qualification of Sri Boro at the time of
Selection and promotion were verified or not, is not known to me.

Q.6. Who is the Competent Authority to [ssue birth certificate?

Ans. . As far as my knbwledge goas, in the case of Urban Area it is Municipal
Corporation of the area, In the case of Rural Area It is the Gram Panchayat Pradhan.-

0 w |
BT JW’M
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Q.7. Whether the birth certificate as submitted by Sri Boro at the time of
appointment is from the Village Panchayat Pradhan?

Ans, Actually in the case of candidates appearing or passihg the
Matriculation Examination, their £irth is recorded in the certificate issued by
the concerned Board. This is to be verified at the time of joining the service,

The P.0. declined Re-éxami_nation.

LLA. also declined examination.

“Read over to the witness in presence of the Charged Officer and
admitted correct,

,

by}
, ' - W

Yot b fE @ %@

NIE 0" / _ .
(NISHIT KUMAR PAL) BTy (K.C. BORO)

Inquiring Autherity Preseiti

nting Officer * Charged Officer

(G.C. CHOUDHUR:(I} Q\@a 9

Witness. | g 7 .
(e \/~ A
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‘I'ie Joint Cominissioner (Admn.)"?‘i"“ oo
Kendriya Vidyalaya Sangathan, .f i -
18, Institutional Area,
Shahced Jeet Singh Marg,
'New Delhi- 10016 sl b

~Q=’I‘

Ref:- (1) Vide Ecttcr/Noumulion Nq l' »4/2004 KVS (Vig.) dated 25-03-2004

(2) Va(fe elter/Nouf cauon gzo_r 4-4§ZOO4 KVS (Vng )datcd i 1-05—2004 :

SERICIRTIRNr o Byt 3;5{2{&;,) 3 T o
Subss- Show Cmesc mply m connma!on with &ho morwmd letwrs/Notflnuatimaq
Foafed” v

dated 25 03 2004 and da&ed H~05 2004mnd Inquiry chort

Respected Sir,

e o2
Lol
v

Wsih uhovo rclunnw amd auh}u.t have the Honour (o aiato tho
". .

¥ “/

following few lmcs 83 qnow causc rcply m}mmmuwn with the sbove Natification

slong with the | mquary rcport dated 20~02-2004 'ﬁ
A e g
sy mes "ﬁmc df“ ) .
. Ihat Snr ! beg to sam{%n‘m }h@ Inquiry Report dated 20-2-2004
- A" g\“ f-r.{ l;ﬁ .
by which the charges were immcd ngn{ma ne Wii ¢t h wiis also sustained alter Liqguiry
B H LY R IY

by the Inquiring Authority, is not in proper form and mmmajnab le and the said inguiry

was done without proper interpretation of the entire documes’s furiished by me be-
W '!36“ Yo

fore your concerned author iy o g such the aiticlo of chigo e= lovolled ngningt o

ant the basis of tise said Inquiry Report fs Hable (o be set-nside or quashed for the ends

of justice,
! h? §

hui,f‘nr mnncdmﬁeﬁy zmcr rcwvmg such allcgation of dmmo :

li@ﬂlllﬂ( e, ! nnd a!ueiy subinlited hy wrl un mzumncm and also written briety denying

t,’l:~“i

iliz said affegation from {ime (o time as mked ur by the Diciplinary Authotity in fime -
- Morcaver, Lulso had duely submitted wil my w!wunl documents and additionat docu--
~ments regarding my date of birth which was m:tml!y inadvertently recorded in service

“book and subsequently when it was discovered, the said date of birth was ducly cor- .

rected by the concerned authority afler pnmer varification of my cotrect date of birth

as 1-1-1961 in place of 1-12-1961 which is cunmmcd from those relevant documents

Contd. P-2.
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e e
- Wd as such the Inquiry Report which was given by the Inquiring Authority was not

properly justified and the same is liable to be set- aside and I may be released from the

aforcsaid article of charge for the ends of justice.

3. That,Sir as per arttcle of charge framed againét me.it was alleged that
I had produced fabﬁcated/ altered dopuments' related to my age and educational quali-
fication to the Investigating Officer but aﬁer closer of the case of the Dicfpliuary
Authority/P.O. durmg hearmg on 15- 12-2003 when 1 was asked by the lnqumng Au-
thority to state my statement of defence‘”dated 16 12-2003 in writting during hearing

on 16-1 2-2003. in the statement of defence)I stated the following ( in page 28 to 30 of
the inquiry report dated20-2-2004)

i) “I was appointed initially as Group ‘D’ atKVS, R.O. at Guwahati
on 7-8-1979. At the time of joining in the post the date of birth was indicated as 1-12-
1961. If it is mandetory requirement of KVS for attainment of 18 years at the ttme of
joining, then the agc*ts only less then 4 anths.Bestde my Pollce‘Venﬁcatlon has

been made under attestation form with the same date of birth. The medical certificate
produced nt the time of joining alae indleated the samo date of bitth, At that thue,

nohody has polated out about the dikeropmney of nttnhnment of npe.”

i) Subseyuently, I was promoted to the post of Draflary and sub-

“mitted the joining report,

iit) “| was selected to the post of L.D.C at KVS, R.O. Guwuhvati
and submitted my J ommg Report, tThat time also nobody raised the discrepancy of my
ape.Since 1 belong to Reserved Category (S.T.), I got some advantage for promotlon

one afler another and service has been confirmed in the substantive post.”

iv) “ When the matter of discrepancy of my age was pointed out, 1
already served formore than 20 years in different capacities in KVS.”

4. That Sir, 1 had also sent my written brief on 19-1-2004 to the
Inquiring Authority vide my letter dated 19-1-2004 in my svuidwr'iiten brief, 1 had

( ‘ .
ij?) Contd. P-3.

clearly stated the folloowing --
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i) I, Sri KCBoro Assist. Supdt, KVS (GR) woulddlike-to '
inform that | had |omed in Kcndnyu Vidyuluyn Sangathaty, (luwuhult Region-on 7-8-
- i979 as uruup ‘D’ employee aiid fity ‘dE:t #ab irth was rcccrded inmy S«ere Jook |
as 1-12-1961 which was not correct and not done my me where as it should be 1-1- ‘

1961. At that time I was not matrln,gzg%l%@%?ggﬁggetage has l})_eer}lreco:de‘d as per the
certificate, fssued by the Principal, Palasbari Higher Secondary And Multipurpose
School. I had appeared in the Mamculatnon Exammatxon in the year of 1980 and
passed the same on compartmental chance m 1982 The SEBA (Secondary Board of
Education,Assam) had issued the pass certlﬁcate and my age has been shown as 18

“years 3 months on 1st March, 1980 and 20 years 3 momlls on 1st March, 1982 respcc-

tively, which was not correct.

ii) “I had apphed to the Secondmy Board of Assam through
the Prmcnpal Palasban Iigher Secondary And Multipurpose School on 3rd Sept.
1982 for correction of my age andh'accordmgly I had received the same after due
correction and my date of birth is 01-01- 1961 (19 years 02 months on 1st March, 1980)
when my KVS had asked to me to produce the certlf cates,| had submmed the certifi-

KEALS RS

cates of my correct age .

t. v ! .
T T
PR TR

iif) “Therefore, I strongly deny that I had fabricated or forged

certificates as chargerlon me”.

5. That Sir, it is interesting to note that the Presenting Omcer (P.O) has
himself admitted that therewas no complaint from others eXcepft a complaint from Sri
P.C. Das, U.D.C.,KCS, Guwahati about the aforesaid article of charge levelled against
me vide his letter daied 5-4-1999 which is confirmed from para (b) of Additional
Documents of the Inquiry Report in page 12 and as such | was falsely charged by the
Inquiring Authofity on mere complaint of Sri P.C.Das who had given such complaint
against:\y(‘)%t of personal grudge without verifing my all relevent documents and
authenticity of my actual date of birth which was wrongly and inadvertenly recorded
in'my Service Book without my knowledge and as such 1 am liable to be discharged
from such article of charge of fabrication or forged certiﬁcates by the lnqoiringAu- 3

,\FCI/\

thority for the ends of justice.

V Comd.P-4.
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'6 ‘That Sir, from the evidence as adduced from the State witnesses, there

arKso many contradxctxons and no one could proof beyond resonable doubt that I had

»submntted fabricated or I‘orgcd certificates. Moreover from my own evidence and also

from my wntten statements and all the relevent documents it is confirmed that I had

' never submitted any fabncated documcnts nor any altered documents regarding my

qualification and date of birth,

7. ﬂle letter dated 21 8;1559 1esued by the SLBA to the authonty con-
cemned as asked tor regardmg the alledged charge by which the SEBA had mfonned
the authority that the documents submxtted by me regardmg correction of my date of
birth from 01-12-1961 to 01 01-1961 to the concemed authority, is forged documents
is not issued in favour of me for my perusal and verification, ttll that as a result of

which 1 am deprived. from gettmg anyopportumty regarding the veracnty of the above
'allegauon till date. |

8. Moreover, if I was found to be chargedfrom the above allegation or
fabrncatton or forged certifi cates, but thc SIZBA had not lodged any F.1. R or any cirminal

cuso ngningt me undet l PG, il dute,

9. 1, further beg to state that authority of the SEBA who had issued the
aforesaid letter dated 21-8-1999 by whxch I was falsely charged that 1 had fubncatcd

a BA A A5

or forged ) documents, was never cxummed by the lnqumng Authority at the time

- of hearing and as such, due to non examination of the meterial witness, the Inquiring

Authority haq totally failed to proof that I had fabricated or forged the documcnts

regarding my correct date of btrth |

10. ThatStr I beg to submit that I had issued a letter dated Ni! to the Assist.

- Comunisioner KVS,Guwa.hati,stated that I had submitted a true copy of provisional

HSLC pass certificate issued by the Principal R.B. Higher Secondary And Mulu’purQ

pose School,Mirza in which my date of birth was erroneously shown as 20 years 3

monts as on 1st March,1982 instead . of 21 years 02 months. I also stated that B had
submnttcd thenewith photocopy of original HSLC certificate issued by the Board of
' Secondary Educanon ,Assam along with photocopy of Ident }Catd issued by the.

WV‘ Q&  Contd.p-5.
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enter my date of birth in my service recordghereaﬁcr, [ had issued another letter on
LA .
12-5-1999 and stated that I need one month time for submission ol original certifi-

cale, etc as 1 could not trace out due to shifting of residence in 1996-97.

From the aforesaid statements which are also recorded by the Inquiring
Authority in his Inquiry Report i page no. 41 and 42 para - “G” ll 1s confirmed that |
had duly submitted the relevent documents 5uch as the letter duled 03-09-1 982 issued
by the then Principal Sri B.Das of Palasbari R.B.H.S.& M.P. School,Mirza, the Indcnuty
Card dated 07-04- 19725’ issued by the Employment Exchange Guwahati, Department

of labour, Govt of Assam in which my actual date of birth was recorded as 01-01-
1961. The aforesaid Identity Card of the employment exchange is a vital and material

document on the basis of which I was initially appointed in your esteemed Depart-

ment as Group "‘Df’ employee at KVS,Guwahati on 07-08-1979 but sinée my date of

birth was erroﬁeously recorded in my Service Book as 01-12-1961 on the basis of the
earlier HSLC certificate where in, the then Principal of Palasbari H.S.& M.P School
had recorded through oversight as 20 years 3 months on 1st March of 1982 for which
my age was also erroneously entered in my Admit Card as a result of which, a wrong

date of birth as 1-12-1 961 was recorded in my Service Book which is later confirmed

from the letter dated 3-9-1982 issued by the rrmcxpal R.B.H.S. & M.P. Schooi,Mirza

to the Secretary,Board of Secondary Education,Assam,Bamunimaidan for making

correction of my actual age as 21 years 2 months instead of 20 years 3 months on 1st |

March 1982. After recelvmg the said letter dated 3-9-1982 from the Prmcxpal the
SEBA had duly corrected my age as 21 years 02 months mstead of 20 years 3 months

on Ist March 1982 in my said H.S.L.C passed certificate.

Since I had already stated that the original documents could not be traced
out duc to shifling of my residence in 1996-97 as a result of which [ had duely applied
to the SEBA through prescribed forms on 24-5-1999 to issue duplicatc copy of the
Admit Cards due to loss of the same. Along with the said forms i had aiso enclosed

S
therewith) a copy of the Police Report and also paper advertisement regarding my said
loss of Admit Cards. Acé’ording?y; the SEBA duely issued the duplicate Admit Cards
. ) &
by giving my correct age. ¥w } e
WY
| : ' Contd.P-0.
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g / - ll That blI' altnougn I am WOTng at GUW&U&U but to my utter

surprise the inquiry was held at Calcutta which is beyond the Junsdlcuon of making

/ an inquiry regarding the alleged article of charge, levelwg,{gamst me. But even then’l |

had duly coperated the mvest1gatmg authority from the very begmmg by attending
both in prellmmary hearing and all subsequent hearings, held at Calcutta facing much

difficulties in attending the hearings at Calcutta. Since, 1 am belonging to very poor'
economically backward Schedule Tribes community of Assam and a poor paid em-

ployee of your estimed department having no other source of Income except my megre

salary but even then | have to spcn(' a huge amount of money for hearing at Caleutta by
bmw:gllrom others,

12, Thatéts:lcc I have been discharging my duties very sincerly
and honestly from the very begmmg of my job till date without any blemish from
whatsoever and due to my smcexzscrvxce [ had got due promotion one afler another
and ultimately my service had been conﬁrmed many years ago by your concerned
Authority and not a single case was pcndmg against me till date. But,due to the afore-
said false article of charges of fabrication or forged certificates against me, I am suf-
fering irreparable loss and injury both in my service carrier as well as in my reputation

before the society as I am quite innocent and never submitted any forged or fabricated
documents before Your Honour.

Under the above facts and ci cuyumsumces the acrticle of charges of
fabrication/altered or forged documents as level agamst me, is liable to be dropped fev_
the ends of justice. Since | never submxtted/altered/forged documents to the Authori-
ties which is confirmed from my deposition along with the relevent documents which
were furnished by the Board of Secondary Education,Assamn on the basis of‘the letter
dated 03-09-1982 1ssued by the Principal R.B.H.S.& M.P.School,Mirza and also Iden-
tity Card 1ssucd by the Employment Exchange Labour Department, Govt. of Assam
in whlch my correct date of birth was recorded as 01-01-1961 but never as 01-12-
1961 and as such the question of misconduct under Rule 1(i) (ii) and (iii) of Central

Civil Service (conduct) Rules 1964 shall never arise and which is not applicable in my
case. | |

I therefore request Your honour that
you will be gracidusly pleased to admit
this final show cause reply in connec-
tion with your notices dated 25-03-2004
and 11-05-2004 respectively.

And under the above facts and circum-

) . stances thearticle of charges of fabrica-
\§V g )‘V#\y tion/forged documents may be dropped

Coantd D7



. and I may be relcased from «th:é said charges

for the ends of justice.

A et o
Wvradaigindet e

And for this act of kindneS_s Ishal ever grateful to you.

Thanking You, o

Yours Faithfully,

(X.C.BORO)
ASSISTANT SUPERINTENDENT
KVS (GR). |
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By Spced rost/Confidential

KENDRIYA VIDYALAYA SANGATHAN
18, Institutional Area,
: Shahced Jeet 8ingh Marg,
' / - Néw Delhi-110016.

F.4-4/2001-KVS(Vig.). Dated jé _-7-2004
. ORDER

WHEREAS Shri K.C. Boro, Assistant Superintendent, Kendriya
Vidyalaya Sangathan, Guwahati was Charge-sheeted under Rule-14 of CC8
(CCA)Rules, 1965 as extended' to the employecs of the K.V.8. vide
Memorandum of even number dated 25/28.05.2001 for producing
fabricated/altered documents related to his age and educational

qualification to the Investing Officer inquiring into a complaint against
him. ' :

WHEREAS Shri K.C. Boro having denicd the chorges, Shri Nisit

~ Kumar Pal, Regional Development Commissioner (Retd.) D/O SBteel was

appointed as the Inquiring Officer to inquire into the charges framed

opainst the said S8hrl K.C. Boro vide ordér datcd 09.10.2001. The said

Inquiry Officer has completed the inquiry and submitted his report dated
20.02.2004. - : :

. WHEREAS, the inquiry report was forwarded to 8hri K.C. Boro, to
submit his representation on the inquiry report vide memorandum dated
25.03.2004 and he has submitted his representation dated 22.05.2004.

AND WHEREAS on a careful . consideration of the facts and
circumstances of the case, findings of the Inquiry Officer and the
averment made by the Charged Officer in his representation, it becomes

* ppparent that e produced fabricated/aitered documents reiated to nis
age & education qualification to the Investing Officer inquiring into a
complaint against him. In view of assessmcnt of evidence produced
during the inquiry the Inquiry Officer finds that the charge framed
against the Charged Officer is sustained. The act of the Charged Officer
constitutes misconduct under CC8 [CCA] Rules, 1965. '

NOWTHEREFORE, the undersigued being the competent authority
imposes the major penalty of “ Dismissal from Service” with imfhediate
effect upon Shri K.C. Boro, Assistant SBuperintendent, Kendriya Vidyalaya
Sangathan, Guwahati accordingly.

i
[D.8. ]
JOINT COMMISSIONER [ADMN]
Copy to:- : "
.| 4. 8hri K.C. Boro, Assistant Superintendent, Kendriya Vidyalaya
Sangathan, Guwahati. -
%. ‘The Assistant Commissioner, KVS, Regional Office, Guwanati.
3. The Deputy Commissioner (Admn.) KV8(HQ), New Delhi.
4. Guard file.
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